NATIONAL COMPANY LAW APPELLATE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Company Appeal (AT) (Insolvency) No. 602 of 2024

IN THE MATTER OF:

Anita Goyal

Suspended Director of New Horizons Asphalt Pvt. Ltd. ...Appellant
Versus

Broadwings Logistics Pvt. Ltd. & Anr. ...Respondents
Present:

For Appellants: Mr. Virender Ganda, Sr. Advocate with Mr.
Ayandeb Mitra, Mr. Raghav Kakkar, Mr. Anshit
Aggarwal, Advocates.

For Respondents:

ORDER
(Hybrid Mode)

27.03.2024: Learned counsel for the Appellant submits that Appellant is

ready to deposit the Principal Amount as claimed in the Section 9 Application

of Rs.31,57,691/-.

Let the amount be deposited by the Appellant in an interest bearing FDR

in the name of Registrar NCLAT within two weeks.

Issue notice. Notice is accepted by Respondent No.1 through counsel.

Notice be issued to Respondent No.2 only.

Let Reply be filed by the Respondents within three weeks. Rejoinder be

filed within two weeks thereafter.

List this Appeal on 14.05.2024.

Contd.../



In the meantime, no further steps shall be taken in pursuance of
impugned order dated 12.03.2024, however, the IRP shall keep the Corporate
Debtor as a running concern with the assistance of Ex-management and its

officers and employees.

[Justice Ashok Bhushan]
Chairperson

[Arun Barokal]
Member (Technical)
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